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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

Y

HYDERABAD BENCH

AT HYBHERABAD

0.A, No. 1165/93

1. D. Chinna Rda 19.

2. R. Prasada Rao
3. M. Jayasrme C21.
4, Ch, Lakshmi _ 22.
S, B, Vijayabharati 23.
6. K. Joseph 24.
7. AR, Rama Reso 25,
. 8. Ch, V., Ramanamurthy 26.
9. D. Sresedevi 27.
10, VBCH.Lakshmi 28.
11. V.VY.Ramam 29.
12. M.Apparac 34a.
13, B.5ivakumari 3.
14, Ch.V.R.Chetty 32,
15. P. Somachanderrao 3a.
16. K.V, Rama Raju 34,
17. D. Maggswararaco 35.
18. B.R. Cooper
Vs

1. Union of India, rsep. by

the Secratary, Ministry of

Dafencae, New Delhi-1.

2. The Chiaf of Naval Staff,

Nayal Headquarters,
New Delhi = 1.

3. The fFleg Officer,
Commanding=-in-chisf,
Headquenters, Eastern

Nayal Command,
Visakhapatnam,

Counsal for the Applicants

Counsel for the Raspﬂndants

CORAM:

THE HON'BLE SHRI A:U. HARIDASAN :

THE HON'BLE SHRI A.8. GORTHI

Dt. of Decision : 28.7.94.

S.Venkatesuararao

20. ﬂyU.Ramana

K.Kamgswari

J. Sestaramara ju
G.V.Ramana

Gulam Zeelani
A.N.Sastry

K. Nagaraju
N.Sreeramamur thy
N.V,53rinivas

P, Srinivasarsao
M.Venkata Rao
C.H, Jyothi

P.V. Rama

M3SCH. Jeayan

K. Demudu
CH,S.Prabhakara Rao

e ﬂpplicants.

++ Respondents,

s Mr. T,V.Y.5. Murthy for
Mr. T. Jayant.

: Mr. N.R, Devaraj,Sr.CGSC.
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O,ANo, 1165/94 Dt, 28.7,94
X{ As per Hon'ble Shri A.B.Gorthi, Member (ddmn,) X

- s

The relief claimed herein bp the
applicant§i§ for a direction to the respondents to
rggularise their”sgrvicg from the date of_their initial
appointment as temporary (casual) L“D.C; with all

conséquential service and monetary benefits,

2, ‘ The applicants were initially appointed
aS.temporary (casual) IQD;CS in the establishments undér
the Headguarters Eastern Naval Command, Visakhapatnam,

They continued.to work as such with the usual intermitant
teghnical breaks, Their representations for treating

them as regulérly appointed from the_dgtes of their

initial representations were not acceded ;O. Similarly
situated other temporary (casual) IDCs approachsd the
A.P,High Court praying fquregularisation of their services,
The Writ Peti;ion was_§llo§ed and“the petitioners thereinm
were deemed to have been regularly app@inted from the datsf
on which they. were initially éngagedf SubSeguent to the
judgement of the A.P.“High Court severai other similarly
Situated employees approached the Tribunal and obtained
similar directions, Iearned counsel fOr the applicants

hés drawn our attention to 0A,79/50 decided on726.3.9}';n

which a reference was made to WP,7269/81 decided in favour
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of the petitioners therein by the A,P, High Court,
In OA,79/90 the applicants therein were also temporary

(casual) L.D.Cs.

.3, The respondents in their reply affidavit
have mainly asserted that the applicant herein approached
the Tribunal rather teo belatedly because the judgement wa
delivered by the High Court as early as 1985, Théy

have also contended that the respondents wWere extending
the benefit of the various judgements to the petitioners/
applicants és and when they obtained orders in their

favour from Courts/Tribunals,

4, iearned counsel for the appiicants has
stated that the Boﬁbay Bench of the Tribunal, looking at
the large number of cases being filed on this issue,
gave a direction that the casual service of Waval
Civilian eméloyees should be regularised once for all,
Obviously this was not done and as a result a large
.number of applicants are étill seeking relief through

this Tribunal,

5. learned counsel for the respondents

has urged that some of the employees were asked to
express their willingness to be transferred to other
estaplishments where regular vacancies were available,
Several employees expressed their willingness and were
absorbed against.regular pests, but, on the otherhand,
the applicants expressed their unwillingness to be
transferred and géve their willingness to fore-go
their seniority. This factor by itself should not,

in our considered view, come in the way of respondents
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regulérising the services of the appiicants; Thé
respondents could have ordered the transfer of the
applicants and it was for the applicants to accept
such order and proceed on transfer, However at the

- relevant ﬁime they were working only as temporary
(casual) employees and not as regular employees, It
is on account of the judgements of the a.P, High Court
and fhe Tribunal that the applicants herein also became
entitled to similar relief as was given to the
respondents in the Writ Petitions and applications

filed before A,P, High Court/Tribunal respectively,

6, . HWe find that the applicants herein are
Bimilarly situated to the applicants in 0A,70/90. - There
is no réason why the applicants should not be givep
similar relief as was given to the applicants in the

said OA, Accordingly this OA is allowed with a direction
to the respondents to treat the applicants as regularly
appointed w,e,f, the datefof their initial engagement as
temporary (Casual) L.D.C. Consequential monqta;y
benefits w111 however, be paid to the applicants only
from the daﬁe one year prior to the filing of this OA

i.e. with effect from 1,3,93, No order a costs

“’}Yz:g.eagrax) a.v, HARIDASAN)
Member (Admn.) Member(Judl )

'[, e Dated : 28th July, 1994
( Dictated in Open Court ) o
A%A “FeFTu

- sd DEPUTY REGISTRAR(J)
COPY TO: '

1. The Sacretary, Ministry of Dafence,
‘Union of India,New Delhi = 1.

2+ The Chief of Nava) Staff, Naval Headquarters,
New Delhi - 1,
3. The Flag Officer, Commanding in Chief, Haadquartars,
Eastern Naval Command, VYisakhapatnam.
4.,0ne copy to Mr.T. Jayant Advocate,BAT,Hyderabad,
5. fne ceopy to Mr.N.R.Devraj,5r.CG5C,CAT,Hyderahad.

; 6. Une cop ¥ Fn legggz,CRT,Hyderabad.

' : 7. One ecop or &p
¥ ?'Dv?l/ YLKR '
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